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Neu Delhit this the re day of /7H] 2001

HON *BLE MR.S.R.ADIGE,VICE CHAIRMAN(A).
HON'BLE DRFAUEDAVALLIYMEMEER (3)

R 3Yadav, :
s/o Late Shri Ram Khelawan®
Head of - Department (El eotroniCS)

and Acting Principalfy
Guru Nanak-Dev: Polytechnic

Sector =1 5, Rohlni, -
Delh]_-BS L L o“oooiAppliCanﬂ;;'

(Appl icant in aerson) .1
' Vsrsus

13 Lt. Governor,
National Capltal Terrltory of Delhi’y
Raj Niuas“‘
Delh1-54»

2 Secreta ry=cun=Directo 'y

Govtes of NCT of Delhiy

Dep ttdl of Trgd & Techi€ducation,
Mupimaya R2m Margy Pitampuray
0elhi=38

3 Jt ) Secretary-cum-llt’ Dlrcctor
Govto .Of‘ NCT of DElhl’ .

Depttd of Trod & Tec hsEducationyy
Munimaya-Ram Narg, Pitampura’y

Deth.A-_-BBﬁ“ A <.+ Responden tsyl
(Shri Ram Kanuar ,Advo ca te)
“ORDER

s.RFAdiqe} ve(a)s

The only relief pressed by applicant who argued
his case in person during hearing of the DA was relief
_B(ii) némgly- challengs to impugned order dated 26‘;"8'.%98
(Annexure-"-f) and payment of the pay and allouwances of
the post of Principal I(Engineering) for perfomming full
addl%l duties of that post from 278,98 till he continues
to hold that posts Applicant stated that he was not

pressing the other reliefs claimed in the OAs
2 Adnittedly by impugned order dated 26.8,98

a8pplicant who igs Head of Department(Electronics)Ambedkar )
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polytechnic was transferred as Principal, Guru Nanka Dev

pPolytechnic. By subsequent order da ted 15’.’:310".‘-’598 (Annexure-If

‘appli'caﬁt‘: wag alsd déclaped Head of Office in respect of

Guru Nanak De v polytechnlc woesifd 277898 till further
ordersﬁ

33 Clearly a.pplicantx's posting as Principal and
Head of Office Guru Nenk Dev Polytechnic was not a
short tempn arrangement to discharge the routine duties
of Principal, but was a long term arrangement during
which hewas required to discharge 2all the duties and
responsibilities of  the Principal, including exekciss

of financial ,pouersf‘f In similar circumstan cer;’ the

’ an"ble‘SL;prame Court in the c@se of Selvaraj VUs. Lt

Governor of Island , Port Slair_& Ors‘;‘} (1998)4 SCL‘; 29
held that the applicant im that case would be entitled
to the difference of salary in the appropriate time
scale for the period during which he had actually uworked

on the higher pOSﬁiﬁ

4, Applying that ruling to the facts and circumstanes
of the prasent casegy this OA succeeds and is alloued

to the extent that respondents are dirscted to pay
applicant the pay and allouanées of the post of

Principal Guru Nanak Dev Poly technic, l‘ess the pay and
allowances already drawn by him for the period he L@s
actually worked in ths higher post of P_r,incipal"ﬁ These
directions should be implemented within 3 months from

the date of receipt of 2 copy of this order, No oosts’?
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( DR.AZVEDAVALLI ) (S.R.ADICE ) . _
MEMEER (J) VICE CHAIRMAN(A).
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